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c 	c 
,..eI*.S*..S*I*.ms, Applicant(s) 

cç 
Ss •••SP•$ 	 s..•is•I.e•S.I*s* RSspoPdfl (s) 

Advccsta for the Applicant(s) 

Advocite for the Jeapondsflt(S) 

- 	 - 

Iffigs Nets 	 Data ' 	 Court Irders 

I 
5.11.97 	List on 19.11.97 alongwith M.P. 

286/97 for ZEconsideratjon of 
pJ 	SVj 	 admission. 

. 	bRJ t <3 k I 

Member 
Ik OL &+ 	O 123 	g' 

kA 	 Mr S.Alj,learned Sr.c.G.S.c sub- 

	

WICO 
	that the matter may be adjourned 

In 	 as he could not serve copy of the 

V191 
 

Petition-on the opposite party. 

0 61 z-
*Adjourned to 17.12.97 for consi-

era ion of admission. 

Me A CC_ 	 01 	 M46r 
pg 

L1s 

97 
17 . 12.97 ,  Mr A.K .Chcudhury, learned Addi. 

cA Jk-& 	CmG.S.0 prays for adjournment on  
&6/9 	account of indisposjtj of Mr SJIJ.. 

None for the Opposite party. 
• 	 • 	 List for consideration of admi- 

&S: 

	

	 I 	88 ion on 7 . 1.98.  

cL 

Membe'r 

— 	 I 
- - 



R.A.6/97 	. 

7-1-98 	List it alongwith M,P.286/97 

on 4-2-98. 

lm 

	

4.2.98 	On the praye'of Mr S.Ali.learned 

Sr.C.G.S.c the case is adjourned to 18.2.98 

for consideration of admission. 

p 	 . 	
Me 

g 	
rr '

44 

	

18.2.98 	To be listed for order alongwith 

MaP.286/97on 18.3.98. 

- 

4 44/-pI 
	

Member 

pg 

ppeQ97 /i&_ 
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18.3.98 
	

To be listed for Admission on 

1-4-98 alohgwith M.P.286/97, 

Mem} 

In 

)JCAA(4 Ai 

1-4-98 

in 

Mr.G.Sarma,1earn 	dd1.C.G.S.CJ 
prays for adjournment on behalf of 

Mr.S.AJj, learn Sr.C.G.S.C. on the 
grourict .of personal 
Mr.S.Aj1, 

to the adjournment prayer and desires 
to proceed on merit. For the ends of 

justice I consider that Mr.Aj.j may be 

given another oPPortunity to place his 
case. Accordingly, Review Appljcatj0  
is adjourned tor consideration of 
Admission on 20-5-98. 

List it on 20.5,98. 

Member 
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Notes of the Registry Date 	 Order of the Tribuna 

20.5 .98 	Inview of the order passed in 

M.P.286/97 rejecting the prayer for 

condonation of delay the Review Appli-

cation N0.6/97 is dismissed as time 

barred. 

Member 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

1997 GU!AHATI BENCH:GINAHATI. 

NO 	0 F97. 
T. A. No. 174 of 1996 

V 

1) 

Rupak 3hettecharjee and others 	..Applicants 

-Versus- 

The Union of India & Others .... Respondents 

a 

- 

 

AND - 

L!.JH E  !MLLL: 

A Petition under Section 22(f) of the 

Central Administrative Tribunal Act 

praying for review of the judgement 

and Order dated 20-1 296 passed by 

Hon'ble Administrative Member of the 

Central Administrative Tribunal, 

GuwahatiBenc -i,Guwahati in 	No. 

174/96 

-AND- 

IN T_.ILEa_9LI 

1) The Union of India ,represented by 

ê 	
The 5ecretary to the Government of 

India, Department of Home Affairs, 

North Block, New Delhi. 

(Contd.) 



- 	2 	- 

The Secretary to the Government of 

India, Ministry of Health & Family 

Welfare, New Delhi, 

The Director General, CGO Complex, 

C,R.P.F,, Lodhi Road, New Delhi. 

The Chief Medical 0 fficer, Base 

HOspital-3, CRPF, 9 Mile ,Amerigog, 

Guwahati-23 

The Medical 0 fficer, 14 Bn,CRPF, 

C/c' Commandant, CRPF,Noonmatj, 

Guwahati 

The Medical 0 fficer, Group Centre, 

CRPF, Khatkhati, Assam 

•.....E L aa2nnt. 
Petitioners. 

-Versus- 

 Sri Rupak Bhattacharjee 

 Sri M.P. 	Kachary 

3) Smt. Banti Priya Haza r ika 

 Sri Kusha]. Singh 

 Sri Nirmaj. Kumar 5oj 

• 	 6) Sij g iO,110 OAki Vimla Devi 

 Sri Mithuram 

 Sri Sohan Lal 

 Sri Md. 	Idris Quazi 

lO)Sri Sunil. tY Kumar 

ll)Sri Shiv Dayal 

• 	 12)Sri Ratn Lal' 

C/c' The Chief Medical officer, 

Base Hospital -II,CRPF,Guwahatj,,23. 

•... 	Ap p1 

(Contd.) 	Opposite Parties, 
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The humble review petition of 

the above maned Petitioners . 
a 

PALREEU LJYffEw ETjj: 

1) 	That the applicants/opposite parties 

who were w°rking in the 0 ffice of the Chief 

Medical 0 fficer, BH_3,CRPF,Guwahatj and in the 

0 ffice Of the Medical °fficer, 14Bn,CRPF,Noonmatj., 

Guwahatj and in the 0 ffice of the Medical °ffjcer, 

Group Centre ,CRPF, Khatkhatj, Assam (afl Group 

C & D employees hospital staff) jointly filed 

D.A. No. 174/96 in the Hon'ble Central Adminjstratjv 

Tribunal , Guwahati praying tfor grant of Hospital 

Patient caE e  aljowance , i.e. 	 & 75 1- p.m. 

respectively with effect from 1-12-87 in'terms Of K 
the Ministry Of Health & Family Welfare, Gove rn- 

ment Of India letter No, 28015/60/87 	dated 

25-1-88 (Annexure ..'A') and letter No. D.11011/ 

1/90-CGHS(p) dated 11_7_90 (Annexure., 'B') annexed 

to . the original Application. Their main c°ntention 

was that in a similarly situated case that is, 

in D.A. Na, 931/93 the Hon'b5 Tribunal Principal 

Bench, New Delhi vide 0rder dated 3-294 and 

Hon'bj.5 Central Administrative Tribunal Hydrabad 

in D.A. No, 151/94 vide Order dated 24-2...94 and 

Hon'b19 Central Administrative Tribunal ,Guwahatj 

in D.A. Nc, 9/95 vide 0 rder dated 10...6_96 had 

allowed the hospital patient care allowance to the 

applicants therein 

- 

(Coritd.) 
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2) 	 The respeondents in 0 .A. NO.174/96 

(U(3 1/CRFF) c°ntestad the case and after hearing 

the C°une1s of both sides the HDn'bl5 Tribunal 

vide its Order dated 20-12-96 Ordered /directed 

that - 

"A representation for payment of the hospital 

patient care allowance be submitted by,  each applicant 

individually to the competent authority conc ern ed of 

the respondents within one month from the date of 

receipt of  the C 0 / Of this Order. This representa-

tion should beaccompanied by a• undertaking to the 

effect that the payment Of the hospital patient 

care allowance to them shell be 
 

ra~aa txd subject to 

the result Of the Special Leave Petition before the 

HOn'ble Supreme Court as mentioned in pare 2 of 

the Order dated 10...6....96 and that the amount paid 

to them will be refunded by them in full if a s  a 

result of the Gforesaid appeal before the Hon'b10 

Supreme Court it is found that the allowance is not 

admissible to then. The competent authority of the 

• 	 Respondents shall dispose of the representations 

of the a.pplicants within one month from the date 

of the receipt Of the cOpy of this Order after due 

scrutiny in each case that the applicant fells in 

category of employees to whom Hospital patient 

care allowance is admissible. If it is found that 

the allowance is admissible to 	of the applicants 

the allowance may be allowed conditionally in the 

lines indicated in the Order dated 106_96 passed 

in O.A. No.9 of 1995 aforesaid after taking appro. 

pri9te undertaking from ea ch of the applicant indi 

vidually as indicated in the aforesaid order dEtd 

(Crntd.) 
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1o._06...1996 

Copy of 13 rder dated 20-12_96 in C.A. No, 

174/96 is att9ched as 

Acopy Of Order dated 1006_96 in 1A.A. 

No, 9/95 is attached a 5  

3 0 	That the Respondents , that Is Union of 

India and Others beg to submit that the GCI, 

Ministry Of Health and Family Welfare letter No, 

28015/60/87 dated 25-1-88 andletter NO. D,1 1011/ 

1/90_CGHS(P) dated 117...90 (Annexure_ ác A' & 'B') 

are not applicable to the CRPF. a5 CRPF hospital 

employees c°me under the Ministry of Home Affairs 

and not Ministry of Health .& Family Welfare. No 

orders regarding sanction of hospital patient car e  

allowance to the hospital staff (Group C&D) of 

CRPF has been issued by the Ministry of Home Affairs 

so far and hence they are not entitled for the 

same. The service conditions of Hospitalstapf of 

CGHS and CRPE 5re differentand they are governed 

under different set of rules and hence they cannot 

be equated 

4) 	That, the Respondents further beg to submit tk 

that, against Order dated 3-294 of the Central 

Administrative Txibunal ,Principal Bench, New Delhi 

in O.A. No, 931/93 tkis regarding patient care 

allowance, the Department/CRPF. have filed a Special 

Leave Petition (Civil) No, 1093/95. The HOn'ble 

(Contd,) 



L 

S 

0 

- 6# - 

Supreme Court Of India om vide its Order dated 

13_9_96 (Annexure 'E' ) has granted leave in the 

above case alongwith several Other similar Special 

Leave Petitions. The RiqIx Hon'ble Court has also 

Ordered that there shall be an interim stay of 

the impugned order. Similarly the department 

had filed a Special Leave Petition(Civil) .. CC 

4260/96 against the Order dated 17_1_96 an 

1245/94 Of the Central Administrative Tribunal, 

Hyderabad and the Hon'ble Supreme Court has 

been pleased to grant interim suspension of the 

impugned judgment / vide its Order dated 13_9_96 

(Annexure— 'F') 

5) 	That, it is ta submitted that , the 

H°fl'ble Central Administrative Tribunal vide its 

Order dated 20-12-96 in OA_174/96 has mentioned 

cleerly that the payment of the hospital patient 

care allowance to the applicants therein shall 

be subject to the Outcome Of Special Leave Peti- 

tion before the Hon'bl e  Supreme Court a s  mentioned 

in para 2 of the OrderA dated 10..6...96 Pare 2 Of 

the Order dated 10....6_96 (Annexure...'D' reads as 

f011ows - Mr A..K. Choudhury, Addl. CGSC pOinted 

out that the respondents had filed 5pe,al Leave 

Ptjon bfdre the H°n'blp Supreme Court against 

the order of the Hyderabad'bench mentioned 6bove  

(OA No •  151/94) and payment Of the RR allowance 

to the applicants in that case was conditional 

that is, the applicants were to give an undertaking 

that the amount paid to them will be refunded 

(Contd.,) 
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in fLili by them in case the final result before the 

HOn'ble Supreme Court is against them 

That, it is submitted that since the 
I 

Hon'ble Supreme Court vide its order dated 13_996 

(Annexures-'E t  & ' F') has stayed the orders of Centra]I 

Administrative Tribunal , New Delhi (Principal Bench) 

and Central Administrative Tribunal Hyderabad and 

also clubbed together several Special Leave Peit-

tions (Civil) 13514/96, 975_976/96 etc. and has 

granted stay of theorders Of several Central 

Administrative Tribunal regarding sanction/grant of pE 

patient cCre allowance it is necessery that the 

Hon'bl.eCentral Administrative Tribunal mRy Guwahati 

may also review its orders dated 20_12_96 in O.A. 

No.174/96 

That, the Respondents beg to submit 

that the Hantble Central Administrative Tribunal 

may review its Order dated 20_I 2_96 passed by the 

learned single judge in C.A. No. 174/96 and pass 

orders that the applicants will be paid patient care 

allowance subject to outcome of the Special Leave 

Petition (Civil) No. 1093/951, CC 4260/96 and Other 

Special Leave Petitions filed by the Department 

and in which the Hon'ble Supreme Court ha s  been 

pleased to grant stay vide 1  its order dated 13996. 

It is also respectfully submitted that in case the 

HOn'ble Central Administrative Tribunal does not 

review its order dated 2012-96 then th\e department 

will be put to irreparable lO ss that is, if the 

(Contd.) 
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amount is paid to the applicants 	as per direc- 

tions of the HOn 1 bi e  Central Administrative Tri-

bunal then it will be very difficult to recover 

the amounts, though undertaking will be there, as 

after receiving the amounts some of the applicants 

may be transferred Out,' some may retire/quit 

service etc. 

8) 	 That, it is submitted that in C.A. No 

174/96 the Union of India /Department has filed 

a M.A. No. 44/97 in Central. Administrative Tribunal, 

Guwaht1. The l.Ae came up for hearing On 	3_97 

and on hearing arguments of both the cOunsels, the 

HOn'ble Central Administrative Tribunal ha s  dire-

ctd the Department to file a R.A. highlighting 

the facts and figures in detail including the 

interim stay dated 1 3-9...96 granted by the Hon'ble 

Supreme Court in Special Leave Petition (Civil) 

No.1093/95 and CC-426o/96. 

I.t i, therefoe, respectfully prayed 

that, in the light of Hon'ble Supreme 

Court Order dated 13_9_96 cited above , 

the HOn'ble Tribunal may be pleased to 

review the judgment and stay the impugned 

Order dated 20-12_96 passed in O.A.No, 

174/96 till final disposal Of the Special 

Leave Petition filed by Union of India 

and againtt9 order dated 17-1-96 in 

.A.No. 1245/94 1

of Central Administrativ e  

Tribunal Hyderabad and other similar 

Special Leave Petitions 

( Contd.) 
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Y_L_1 f I 

çi 
,kiJLD.I.G.P, 

C.R.P.'., Guwahati - 23 being competent do hereby 

solemnly declare that the statements made in para-

graphs 	 are true to my 

knr'wledge, those made in paragraphs 

are true to my information which are derived from 

the records of the Cas e  and those made in the 

rests are my humble submisions before this 

Hon'ble Tribunal 

I sign this verification today on SO th 

day of &pwAU , 1997 at Guwahati 

- Declarant. 

(P ? I R<skr) 

L?. Is*apotor Ge,zerai of IbU 
. Ito  10 	, 	

( ) 

C.LP.F. G(J WA 114 TI (ASSAM' 

13 
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CENTRAL ADMINISTRATIVE TRTBUNAL 

• - CUWAHATI BENCH 

Original Appuiction No. 	174 of 196. 

Date of decision. 	This the,2o 	day of December, 	1996. 

- 	 k Ilk  

The Hontble Shri C L San 1y mne, 	AdministativeNembr -r- 	-- 

th 	V  

Shri Rupak Bhattacharjee, 
Laboratory Technician, 

N.P.Keshary 
Pharmacist I 

Banti Priya Hazarika 
C.T.Asstt. 

Kushal 	Singh 
N.Asstt. 

Nirlam Kumar Sani 
Chowkidar 

Vimala 	Dcvi 
Masaichi 

7;. 	Sohanlal 
/ 

	

S . K .  

8: 	Mithuram 
S K 

• 

. 

Md. 	Idris Quazi 
Pharmacist 

Sunil 	Kumar 
Cook 

Shiv 	Dayal 
EiecLric.ian 

• Ratan 	Lal 
Carpenter 	 .. 	Applicants. 

(ApplicanL 	Nos. 	1 	to 	8 	& 	1.11 	& 	12 	are 	working 	in 	the 
office 	of 	the 	Chief 	Medical 	Offic'er,J3ase 	Hospital-lI, 
CRPF,Guwahati.-23) . 
(Applicant 	No. 	9 	is 	working 	in 	the 	office 	of 	thc- 	Medical 
Officer, 	14 	13N., 	Noonmati, 	Cuwahati). 
(Applicant 	No. 	10 	is 	working 	in 	the 	office 	of 	the 
Medical 	Office, 	GC 	Hospital, 	• CRPF, 	Khatkhàti, 	Karbi 

• Anglong 	District, 	Assam). 

By Advocate Mr. 	A.K.G. 	Thakuria. 

L 
- 

-versus- 
S 	 S 
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'. The Union of India 	 S  
represented by the SecretarY to 5the Govt. of India, 

Departftie!t 	of 	Borne Affairè',, New Delhi. 

 The Secretary to the Govt. of thdi, 
'. Ministry of Health .& Family Welfare, 

New Delhi.  

 - T-he Director Genetal, 

P1 

I  CGO Complex, CRPF, r 	' 	r e1. 	r 	I 	* 	I 

 
Base Hospitalllli 	CRPF, 
9 Mile 
Guwahati'-23. 

- Commandan, 	 ' 
'14 	Bn., 	CR P F, 
Noorimati, 	Guwdhati 

Medical Officer, i• 
GC Hobpital 
CRPF, 	Khat.khat.i, 
Karbi 	Anglorig, RespondentS 
Assam 	' - 	

_ S Au, Sr.C.'.. By Advocte Mr. 

ORDER 

G.LSANGLYINE (ADMINISTR1TIVE MEMBER) 

The applicants are wotking in Base HcspitalIII 

CRPF, 	Guwahati, 	Medical ' Bosita1 
	14 Bn, 	Noonrilati, 

guwahati, and Medical Hospitali CRPF, Karbi .Anglong 

Assam. They have been allowed to ubrnit this pplicatiPn 

jointly. Their prayer in this app1iatiOfl is or payment 

'ui. 	1 p,3Lal patient care allowance 	with etf.'cL troTh 

1.12.1987 in ternis of NidisLry of 	Iea1th and Family 

Welfare, Covernhlent of India, lLLi. N0..2H01/',/ 87  

dated 25.1.19138. They submit that the 1spi.ta) patient 

care allowance was allowed vide' order dated 	3.2.1994 

O.A. 	No'. 	93Y of 	1993 	
by the' Central 

passed 	in 
	, 

AdminiStraLiv' 	
Tribunal, Principal Bench, New Delhi and 

Order dated 24.2.1994 
in 0.A. No. 151 of 1994' passed,bY, 



• 	 ____________________________________________________________________________ 

::­ :46 ) - a 
the Central Administrative Tribunal, 1  Hyderabad Bench 

They had approached the respondents on many occasions 

for payment of the hospital patieit care allowance and '. 

representation dated 	16.5.1994 was a1sosubmitted ' in 

this regard, but the respondents have not paid the 

said, allowance to them., Mr. Thakuria has,pointed out 

that receny some Gup 'C' civilian employees working 

under the hospitals Of C1(PF at Guwahati and Bongaigaon. 

• 	
. 	had filed application btfore thIs - 'Bench of -this Tribu- 

nal and vide order dated 10.6..96 passed in 0 A 9 of 1995 

, 

'the prayer 	for . pa
0
yment 	of hospital 	patient care 

al-lowance was allowed with §itpulated conditiOns. He 

submits that the 'resporident may be directed to allow 

the payment of the ' said allowaice to the present 

applicants with similar conditions as stipulated in the 

order dated.l0.6.1996. 

2 	I have heard Mr. Thakuria and Mr. Ala 	I 
\ _)•' ' 	 -0----------. 

_-____;_____________---------____ 
Hdarect that 	a 	representation for payment of the 

,',hospital patient care allowance be submitted by each 
2 	 , 
applicant 	individually 	tb the 	competent authority 

concerned of the respondents within one month from the 

date of receipt of the copy of, this order. This 

respresen'tation should be accompanied by an undertaking 

-to the effect that the payme'nt of '  the hOspital patient 

care allowance to them shall be subject to the result of 

the Special Leave Petition before the F1'on'ble Supreme 

Court as mont icned' in j- '.n'a. 2 at 1.he o,dcr datd • • 

10.6.1996 and that,amount paid to them will he refunded 
--- A 

by 'them in full if as a result'of the aforesaid appeal 

before the lion 'bie Supreme Court it is found that the 
.- 	 .- 	

-- - 	 0 

• 	al1owance is'not admissible to them. The cornpet-ert autho- 

rity of 	the 	respondehts 	shall 	dispose 	of 	the 	• 

0 	r"epresentation of the applicants within one i'ionth from 
0 	 ,• 	 ' 	

0 	 0 	

' 	 0 

• 	

0 	

, 



• 	 - 	 . 	 'I 

. 	. 	 . 	

. 	 . 

the date of the receipt of the copy of thi order after 

due scrutiny in each case that the applicant falls in the 

eniploy:es.to .wh 	Hospital Patient Care 

J1:oance -is admissible. 1f it is found that the 

allowance is admissible to any of the applicants the 

allowance may. be  allowed conditionally in the lines 

4cated in the order dated 10.6:96 passed in O.A. 9 of 

190,r).'aforesaid after taking appropLiate ufldertaking from 

each::of the applicant individually ,  as indicated in the 

fofeaid order dated 10.6.1996. 	.. 
• 	:J) 	 .... ,. 

..:' 

The application is disposed of. No order as 

	

to costs. 	. 

I r a 	• 	 '-• r- 	-- 

civ 

.. . 

......................... 
i - 

• 	
I 

N 	. 	. 	.• fj 	5fIIifl 

'-lir1jL 
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7. 

CENTRAL ADMINIST1ATIVE TRIBtJNAL 	An€1 
H 	 GUWAHATI. BENCH 

 

Original Application No. 9 of 19.95. 	. 

Date o 'decision 	This thelOth day of June, 1996. 

Hontble 	'Shri G.L.Sangiyine, Member(A. 	 / 

Hon'ble Shri D.C.Verma, Member (J). 

Shri Ajit Kumar Jain and 22 Ors. 
Resident of C.R.P.F.Complex, 
Base Hospital-3, 
Ninth Mile, 	 ' 
Guwahati 	 . 	.. .. Applicants 

By Advocate Mr. S. Dutta. 	. 

-versus- 

The Union of India 
represented by the Secretary 
to the Govt. of India 
Department o,f Home Affairs,' 
North Block, New Delhi. 

The Secretary to the Govt., of India 
Ministry of Health and Farily Welfare, 
New.Delhi. 

The Director General1 
C.G.O. Complex No. 1, 
Central Reserve Police Force, 
Lodhi Road, New Delhi. 

The Chief Medical Officer, 
Base Hospital -.111,, 
C.R.P.F., 
Guwahati-23 

The Commandant 
,-.62 BN, Unit Hospital 

.R.P.F  
ongaigaon ' 	 . Responde'nts 

/'f 	.4vocate Mr. A.K.Choudhury, Addi. C..G.S.C. 
kv 

0 B D E R 

SANGLYINE G.L. (fIEMBER (A). 

23 Group C ' Civilian employee's working under the 

hospitals of the.CRPF' hospitals at Guwahati and Bongaigaon 

have filed this intant originalapplication. They have been 

allowed to 'join in one single application vide our order 

/ 



I 
••'•* 

. 	

* 	*** 

* 

4   

aggrieved 	gainSt 	on-paymeflt 
 

are dated ,161.1995. 	They 

to them by 	the 	respondent 	
Ty____ 

hspital 	care 	allowance 

calim 	that 	according to 	the 	schme 	of 	the 	
Govetnmei 

dated 	25.1.1988 (AnneXure-1) 	in 	this .regar 	they are 
India 

' 

the 	allowance 
	

with 	effect.' 	from 	
1.12.1987. 

entitled 	to 

have out 	that 	sini1arlY 	
placed 

pointed 
- 	Further, 	they 

granted 	the 	allowance 	
pursaflt 	to the 

employees 	hav •been 

of the Central Ad m i n iStrt1 	Tbuflal, 
Order dated 3.2.1994 

• 	 Principal 	Bench, 	New Delhi 	in 	O.A 	No. 	931/993 
	and 	Order.  

1 	 4n O.A.  No. 	151/94 	of 	
the 	Central 

dated 	Z  14--'  

Adinistrati 	
Tribunal, Hyderabad Bench. Some of the 

employees 	
orkig in the Base Hospftal • iii CRPF Guwahati 

' I .  
were also applicants in the aforesaid' O.A., 931/93. The 

	• 

ieâed counsel for -the applicants further pointed outS that 

based in Impha 1  ad 
1 s'ome employees of the same organiSation  

7 	

" aproached the Hon'ble Gauhati High Court with a 
prayer 

\ 	
grantifl9 them the hospital care allowance and have been 

• 	
•:'. 	, 

	

- 	
/ranted the allowance by the ontble Gauhati High Court ifl 

/ 	

I 

term
d 12.3.1996 s of the Order date 

in Civil Rule No. 

1417/95. 

2. 	Mr. 	.Choudhuryl 'the learned Addi. 
	C.G.S.C., 

pointed out that the respondents had filed SLP before the 

Hon'ble Supreme Court against the Oder of the Hyderabad 

Bench mentioned abo,ve and payment of the allowance to the 

applicants in that case was conditional in terms of para 2 

of the sanction order No. J.II_6/93_2BH_-U . dated 

23.11.1994 (AnnexurC-4)' that is, the applicants were to 

give an undertaking that the amount 'paid t-ô them will be 

refunded in full by them in- case the final result before the 

Hon'ble Supreme Court 5 
against them. He also pointed out 

• that in Civil Rule No. 141.7/95 also order WaS isued in 

would give nd ertakiflg that the 
favour of the petitioners  



I r 	 - 

Order will be subject to the result of the appeal befoe the 

Hon'ble Supreme Court. He submits on ins€ruction thatthe 

respondents are aggreeablé to pay the allowance under 

- 	 similar terms and conditions. 

Under the facts and circumstance we direct the 

respondentsto pay the"Hospital Patients Care, Allowance" to 

-the applicants 	iii 	accordance 	with 	the O.M. 	No. : Z. 

28015/60/87-H, dated 25.1-.1988 ,(Annëxure-1 to this OA) at 

the monthly rate applicablpto each app1icant and from the 

date admissible to each one of them after obtaining an 

undertakig from them individually to the effect that the 

amount paid will be refunded by them in 
: 

full' if as the 

result of the aforesaid appeal before, the Hon'ble Supreme 

Court it is found that the allowance is not admissible to 	H 

them. 	 .;. 	 -. 	 .. 

Considering that the period forwhich payment is to 

he made may date back togas early as 1987, we allow the 

respondents reasonable time for implementation of this 

order. In no case, however, the respohdents 'shall delay the 

payment beyond 31.10.1996. 

5. 	The 	i.ion 	j; 	zJ.c.wcá 	in 	terms 	of 	the 

directions •'g,iven above.No 1 or33er as to costs. 

SO!- 

I 	-IIENBEh(A) 

Sd/_ 
11EJ1BEF (3) 

c t .  

(I 
• 

.-.. 

TRU 

LJ ~u~zi

y 

ectio-n of ial) 
£ntrI AtirnIaletrAtive irtbu, 	 • 	 - 

QQ,t$ 	Gn*t 
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eitior 	Hr. A.S. 	mbir, Sr.Adv. 	. 	: 	• 	: 	 :. . 	

Mr.r4.ILf. GCSWRriiISr.AdV 
. 	. 	 Mr;V.'/.yaeSr'A ,j... 	 . 	 . 

H/s Hemant 	 RP Srlvstaya, 	 t. 
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'S 	

LJU1Ou OF fliOlA & C'S. 	 . 	
Potltlorinr (.) • 

VERSUS • 	
• jr • . 	. 	 . 

	

. - 	
V.M. JOY a ons. 	 . 	 . 	

Roepondt (s) 	; 	
•: 
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